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0-/x* No.i.495/93
OA No. 1515/93

OA No, 1540/93^

New*jelhi, date5 the 6th July, 1994,

Hon'ble Sh. N« V*Kxl^nan, VLc9 ChiiziB«n(A)
Hon'ble Sgit. Laksbrai ^aoinatharv Mi»aA>erUi

Shxi Ram Nath.
Resident of 137, Kxisbi Kui\3(
1 •A»R«I • Pusa, newOelbi.

2*' ShrL Oivender Thakur,
Vo 272, Kiishi Kur\3,
7ype.ll, I •A.R.I • Pusa.
New Delhi.

3a Shzi Mahesh RaL
R/o 1694, Kxishi Kunj,
I .A.R.I .Pusa, Niw DeiU

... ̂ pUcaitit

1. 01 zee tor Gene ral, Indian Council
• f Agr.Ba se azch, Kzishi Bhavan,
Mbw^lhi.

2. OLzector, I.A.RJl. Pusa, New Delhi.

... Respondbnts

advocate ShJlanoj Chattexjee vilth MS

(Men*ble Shzi N.V.Kxishcan, VLce Ghainian (a))

These three cas^s aze tMctn together at

they involve similar issue and it is claiaed that these
•*— Ac>

can be di^osed of on the sane lines^OA 2414/93. Rer

the puxpose of detailed censidBratio OA i49V93 is

taken into account. The applicant therein was eggaged

in Nev.,1985 By the Ilnd zespon(^nt i.e. Indian

Agr.Reiearch Institute,Pusa on a casual basit. Nit

services vexo dicpensed in Nov.,1990. He was ro-angaged
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ini99l and c»nti«ied to be employed till 1992. The

applicant has filed a consolidated statement of his

attendance at Ann»A«2* These indicate that he has

actually vvoiked for 40 days and 60 days ie^cti>^ly

inthe years 1985 and 1986. No such certificate is

available froni 1986 to 1991 stating that respondents

have not given certi icates. Bar 1992, the period

comes to 160 days. The applicant seeks his regularisation.

It is stated that he has not been considered for

appointment though his juniors have been appointed

by the respondents. In t^isse circinstances, this OA

has been filed to direct the respondents to appoint

the applicant en a regular basis in group *0* post

WLth all consequential benefits.

2. The second re^ondbnt has filed a reply < ,

ctating that the applicant was engaged as daily paid

labourer and was discharged after the specific job

er^ich he was engaged was finalised job. It is
stated in para 4.10 of the reply as follows*-

'  '*■»a.
~ « ■ lAfei ̂

" thatthe contents of paragr^^h 4.10. are
totally wrong and hence denied. It is

V  •-.'Viw . f ..
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absolutely wrong to say that the respondents

have obtained a list of new candidate s from

employment Exchange and recruited outsiders

md juniors in preference to the ip pile ant
as alle^d. The respondent - Institute has
been maintaining a listof the Oaily Paid

Labourers who has completed 240 days of
engagement in the Institute and the Lstitute
had been engaging those Daily Paid Labourers
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in prefsience to the Daily Paid Labourers
^onsored by £nploynient &xphange. However, now the
Institute is preparing a coiqprehensive list of

Daily Paid Labourers who have worked vith the
le^ondents and is engaging those Daily Paid
labourers in preference to the juniors and

/

outsiders*
t-

Th® fe spondents-Lstitute in pursuance to the

response to their circular of October, 92 has

prepared a tentative list of Daily Paid Labourers

to engage Ihem as and when required, He\#ver, the
Bespondent-Institute is issuing a public notice

and calling, upon all the Daily Paid Labourers to

iJfegister themselves alongwdth their previous

engagement particulars so as prepare a final

-  - and conpiehensive list for future engagement. A

copy of the Daily Paid Laoourers who have

conpleted 240 days and a tentati\^ list of

Daily Paid Labourers who ha>^ iPsponded to the
circular dated 31.10,92 is enclosed herevith

as Ann,R.l (Collectively), The applicant who

>  registered his name with tiio answering respondent

in re^on^ to the said circular has been palced

in the above said provisonal list at sl*No,2BO

( sic 295) The applicant shall be egg aged

as and when need arises as per his position in the

seniority list*"

3. The ipplicant has not been engaged for 240 days

in any ^ne year and therefore, his name is not included
in the first Ust which ^ows tha names ©f Dally Paid
Labourers who has put in 240 days in one year (i«n.R*i)
In the XInd list^the names of the D*P*L_.(s) who have
obtained orderjfrom the court are shovn. The third list

shows the ioanes of the Daily Faid Labourers who have |



submitted the certificates, thougrftbey have net %
t,

.4»e« worked for 240 days in any one year. The ipplicanlJs

nane 4)pear at Si J4o,295, Therefore, this ipplicatien

can be di^osed vdth suitable directions to the

re pendents,

4. Be fere that is done, it is necessary t® state

that in OA No, 1515/93 , the applicant is similarly

situated,'His nanoe also ippe ars at Si J4o,i20,l'ikevi.se,

the naone the applicant inOANo, 1540/93 figures

at slJfe,i52.

5, All thege applicants are entitled to directions

t® the re^ondhnts as 2414/93, Accordingly these

applications are dispo'^d of vAth the follovdng

directions

Ti

i ) .Ife notice that the names ©f the^ applicants - . '
have been entered in the third list prepared

by the re^ondents {/inn,R,i) i .e .li st of persons
who have submitted their e)q>erience certificate

but not conpleted 240 days in ary one year. These

applicants are therefore, entitled t© be engaged

on casual basis, in case^the need tor such

engage ari^s, in preference to those \ho have

lendhred less total sewice as a casual labourers than

the^ra.

ii) Zn ca^ the respondents consider the question

of regular!sation of persons v*ho have been

engaged for 240 days, but not in one year, the

ca^ of the applicants for regularisations ̂ buld _

also be considered on that basis .according to "



their turns based on their seniority reckoned

on the basis of the total numljer of days

worked by them as casual labourers.

6. O.A# is disposed of with the above direction;

Ik costs;

.

(Smt «L ak shmi Swaminathan )

MsraberlJ)

(N«V»Kri shnan )

Vicfi Chairman(A)
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